
4377 Effects of Devaluation NOVEMBER 2.1, 1966 
on Indust7'1l (St.) 

Re. ·Suspen.rion of 4378 
Member 

(Shri SaclUndra Chaudhuril 
may be incurred by him subsequent-
ly due to certain developments, such .s devaluation. Government see no 
reason to make a departure from this 
principle, and allow development re-
bate on the enhanced cost of the 
assets. 

There are also in,stances where capi-
tal assets other than plant and machi-
nery, such as equipment for scientific 
research Or for promoting family 
planning. patent rights and copyrights, 
etc., were acquired from abroad prior 
to the date of devaluation on deferred 
payment terms or against foreign 
loans. The Income-tax Act does not 
provide for the grant of depreciation 
allowanCe in respect of such assets, 
but permits the capital cost thereof to 
be amortised against profits over a 
~ecified period of years. In such 
cases also, it is proposed to allow the 
original capital cost to be written-up 
by the amount Of the additional rupee 
liability for the purpose of amortisa-
tion. 

Where a capital nsset is sold or 
transferred by a taxpayer to another 
person, the capital gain or loss arising 
therefrom is computed, undEr the 
provisions of the Income-tax Act, 
with ",ference to the original capital 
east of the asset to the taxpayer. It 
115 proposc'd to permit the original cost 
of the asset in such cases to be 
written-up by the amount of the addi-
tional rupee liability which the tax-
payer might have incurred in conse-
,ucnce of devaluation, for the purpose 
)f computing capital gains Or losses. 

The legislation wlUch Government 
propose to sponsor will cover all 
these matters. 

I hope that the feasures wlUch 
have outlined before this House will 
Co a long way in relieving industry of 
the burden which has been placed on 
it by increasing its rupee liabilities 'on 
ICcount of devaluation. 

8brl S. M. Banerjee (Kanpur): Sir, 
When ouch atatements are made wlth-

out prior notice, I would request you 
that copies are made available to us. 

Shrl Ranga (ClUttoor): So that 
we can put some questions tomorrow. 
It is a very important thing. 

IIlr. Speaker: All right. It will be 
circulated sa that the Members might 
study it. 

12.ft bra. 

RE. PROCEEDINGS OF THE HOUSlJ 
AND SUSPENSION OF MEMBER 

Shrl l{apur Singh (Ludhiana): Sir 
want to make one or two points 

before you and the House in re lation 
to the proceedings of the 18th Novem-
ber. 

You will recall and the House wil1 
recall that a certain Member was 
named by you peremptorily, as I 
thought, and I rose up On a point of 
order; I was ignored. Then, the 
Leader of the House rose up to make 
a motion for his suspension from t.he 
service of the House, I again rose up 
on a point of order and I was ignored. 
After that, when you ca!Jed for the 
ballot to be taken on the motion, I 
again rose up on a point ot order and 
pointed it out to you in so many 
words that the proceedings being 
taken were against the rules to which 
you remarked, lIIt does not matter". 
I then protested saying, "This is a 
most strange thing we are hearing in 
this House that the rules of the House 
do not matter." Then, Sir, you denied 
that you had said such a thing and a 
number of Members from this side 
confirmed what I -had said. At that 
stage my han. friend, Shri Hiren 
Mukerjee, got up and interceded on 
my behalf just as Professor Ranga 
had to intercede on my behalf, today, 
and it was then that I was allowed to 
state my point of order. All these 
proceemn,s are missing from the pub-
lished and cyclostyled proceedJnga of' 
this House. 
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This editing of the proceedings of 
this House as it strikes me, as far as 
I seem to remember, has not happened 
lor the first time. I wish to bring to 
Jour notice that we are not aware of 
any rule or any authority under which 
this kind of editing can be done. This 
I.s the first point I want to bring to 
JOur notice. 

The second point which I want to 
bring to your notice is with regard to 
the substance of the point of order 
which I had raised. You will recall 
that the point of order which I had 
raised was that the proceedings for 
the suspension of a Member from this 
House are quasi.judicial proceedings 
and such is the practice in the House 
o! Commons. I also pointed out that 
the rule for suspending the Member 
from the service Of the House. that 
is, rule 374 of our Rules ot Procedure, 
I.s identical with the rule which 
applies in the House of CommolUl also. 

You, Sir, disposed of my point of 
order by referring to, what you called, 
the relevant rule Of the House of 
Commons. In the mean time I have 
consulted that rule. That rule or 
direction of the Speaker says that 
alter the motion has been made no 
debate shall be allowed and no am-
endment to the motion made shaJl be 
.Jlowed. On that basis you over-
ruled my point of order. But my 
point of order was that there have to 
be quasi-judicial proceedings before 
a Member can be suspended from the 
..,rvice of the Hous~ and that such is 
Dot only the practice in the House of 
Commons but such is the authoritative 
interpretation of the relevant rule by 
the Speaker of the House of Com-
lIlons. 

Now, I have this authority betore 
me. It is an article written by Rt. 
Han. HoraCe King, Ph. D., MP, the 
present Speaker of the House of Com-
mons, in the Parliamentarian. April 
1966 issue, which is described as the 
journal 01 the Parliaments of the 
Commonwealth. On page 130, column 
2, this rule, that is, rule 374, Is dilated 

upon by the Speaker of the House 01 
Commons 1n the following words:-

"In the last resort the Speaker 
may have to punish a recalcitrant 
Member by asking him to leave 
the chamber or, the ultimate sanc-
tion, by Unaming" him to the 
House, in which case the House 
will at once suspend him for a 
period. Such sanctions are, and 
must ever be, quasi-judicial. The 
House trusts, indeed knows, that 
he will use them only for the good 
Of Parliament, and never for a 
partial reason. 

Such sanctions, however, are 
rarely used, for the authority of 
Mr. Speaker is moral, and the 
moral force which gives him con-
trol of the House is his, and the 
House's acceptance of complete 
impartiality in the Chair." 

I beg to submit most rcspectfull1 
that in the light of this authoritative 
interpretation of rule 374, precedents 
and practices that have been 
established in this House, of not onlJ 
summarily suspending Members from 
the service Of the House but of also 
suspending Members when they are 
not present in the House as also sus-
pending them by making accusations 
which have no bearing on the subst-
anCe of rule 374, and then, further, 
refusing them any opportunity of 
making even a personal explanation, 
now at the fag-end oI the Third Lok 
Sabha may be stopped and you maJ 
be good enough in your wisdom to 
revise the ruling which you gave on 
the 18th November. 

Shri G. N. Dixit (Etawah): Sir, it 
you will permi t me . . . 

Mr. Speaker: No, it is not necew .. 
sary. 

I am thankful to the hon. Member 
that he has brought these thing. to 
my notice-He has written to me 
also-though I regret that it was not 
the occasion for this. When once a 
decision has been taken by the HOUle, . 
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it is not to be liisoussed and said that 
it was a wrong dedsion and that we 
must Tevise it. 

Shrj S. M. Banerjee (Kanpur): A 
motion can be moved atterwards. 

Mr. Speaker: That Is a different 
thing altogether. 

5hri Kapur Singh: I moved a 
motion in a previous cue and you dis-
allowed that. 

Mr. Speaker: It depends on the 
motion, when it is moved, whether 
I dlBalJow it or allow it. That ia not 
"'e thing. 

He has written to me also and has 
read it just now that Mr. Horace King. 
"'e present Speaker of the House at 
Commons, has said that it is a quasi-
judicial proceedings. But which is the 
eaurt that has to take those proceed-
ing,.:;? Ht're, our rule is very clear. 
It is the Speaker who has to take that 
into consideration. It is not that it 
would be discussed here and there 
... ould be a debate here. It would 
just conflict with the clear rule and 
our rule is not identical with that of 
the House of Commons. Rather, the 
House O! Commons rule goes much 
further as I read it that day. If I 
have misquoted anything, he can take 
exception to it and I would be ready 
to withdraw it. I read that rule that 
is there in the House of Commons 
and that stands as it is-no amend-
ment, no adjournment, no debate shall 
take p'ace. And that is what I did. 
I do not ,ee any reason now just to de_ 
part from that practice which has 
been in vogue here and i. in confor-
mity with the clear wordings of the 
ru'e here as well as in the House of 
Commons. 

The second thing that he has pointed 
out is that he was ignored and that 
lie does not find those wonio that he 
aid In the Tecords. I was rather very 

surprised to hear that because no 
editing is done. I had not known 
that some words were not there. But 
now I learn-and that WOo:;; the reason 
why he has complained that he was 
being ignored-that the bell for Divi-
sion was being rung and he was insist.. 
ing that he must be heard and I wu 
requesting him that the bell was 
ringing and that nothing was being 
record,'d and still he insisted and said 
certain words. When the bell is ring-
ing, certainly, nothing is recorded. So. 
it was natural that those things were 
not recorded. 

Shrl Priya Gupta (Katihar): How 
are we to know that the bell ia ring-
ing? We do not hear its sound here. 

Mr. Speaker: When I put the motlna 
and say that the lobbies be cleared, 
then the bell begins to ring. 

I am sorry that I cannot agree witll 
Sardar Kapur Singh though he haa 
made a grouse. I do not think I have 
done anything which he should com-
plain against. 

Shri Kapur Singh: We submit tD 
your rulings as we should. But I 
most respectfully point out once agaiD 
that you have not disposed of the point 
that I have made. The rule meTeI,. 
says that there shall be no amendment 
and no debate after the motion. But 
the rule does not say that there shall 
be no Quasi-iudicial proceeding. 
before the motion. 

Mr. Speaker: No; that finishes it. 

Slll'l G. N, Db:lt: I want to make a 
constitutional point in support of thi •. 
My submission is .... 

Mr. Speaker: Mr. Dixit, if I h". 
any doubts, I mUllt have a1'owed him 
and heard him. Because I had nO 
doubts, I said that there was no need. 




